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must come forward to have a dialogue
with the employees and come to a settle-
ment so that the railways move. Prices of
all the commodities will rise further be-
cause of the railway strike.

12.22hrs.
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SHRI S. A. SHAMIM (Srinagar) : It is
a very serious article, not humour. Please
read it.
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I am not going to allow any discussion
on this. If a journalist, who is not a mem-
ber of the House, were to write like this,
has he under similar circumstances any
protection from this House? Will your
co-author have the same protection ?

A journalist is subject to the ordinary
law of the land. That poor feilow has no
protection in this House. So long as Shri
Shamim is speaking in this House, he is
protected. But if he does something outside
the House, he is not protected. After
writing that article, he can come to this
House. Nobody will arrest him so long
as he is sitting in this House.

SHRI S. A. SHAMIM : My charge is
against the State Government that because
1 am a member of the opposition they will
arrest me. I am attributing mala -fide to
the State Government.

MR. SPEAKER : Do not try to mislead
us.

SHRI S. A. SHAMIM : I am telling you
that the State Government is trying to
harass me because it does not like some
of my utterances in this house. That is
why I seek your prqtection.
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SHRI S. A. SHAMIM : Sir, if you read

this artical and if you are convinced that

the action against me is not mala fide, 1

will apologise.
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No, Mr. Mavalankar, I am not allowing
you.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : It seems that in this case
the magistrate also signed the warrant in
a lighter vein.

SHRI S. A. SHAMIM : Sir, have you
read the article ?

May I ask the House one thing ? Every
day he says he is going to be arrested. 1
am waiting for the day when he will be
arrested. Kindly do not give so much pub-
licity that you are going to be arrested. 1
do not know what is at the back of it. Is
there any warrant or not ? You are tak-
ing the time of the House.

SHRI S. A. SHAMIM : I do not mind
being arrested, provided you read the ar-
ticle and make others read it.

MR. SPEAKER : I will read it, But 1
want a guarantee that if I give my deci-
sion on it, that will be respected by the
court.

SHRI S. A. SHAMIM : Yes, Sir.

MR. SPEAKER : How can he give that
assurance ?
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DECEMBER 19, 1973

Konkan Passenger
Ships (Agquisition) Bill
SHRI S. A. SHAMIM : The copies may

be kept in the Library. Let the people
read it.

MR. SPEAKER : Don’t make yourselt
a hero out of it.
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12.31 hrs.

KONKAN PASSENGER SHIPS (ACQUI-
SITION) BILL

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATIL
TRIPATHI): Sir, I beg to move :

“That the Bill to provide for the ac-
quisition and transfer of the Konkan
passenger ships in order to serve better
the needs of the maritime passengers of
the Konkan coastal region and for
matters connected therewith or inciden-
tal thereto, be taken into consideration.”
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‘*Moved with the recommendation of the President.



